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1. ORDER DATED 21-10-2002.

This matter has oeen listed today for hLearing

cn admission,

puring the course Of hearing on admission, the
Learned counsel fcr the Applicant has sought permission
to withdraw this Criginal application with liperty to
file a consolidated representation pefore the rRespondents
fcr redressal of the grievances of the Applicant, In the
said premises, this COriginal Application is dismissed as
withdrawn. However, liberty is given to the Applicant
to make a consclidated represent&tion to the Respondents/
appropriate authorities for redr§$sal of his grievances
raised in this QOriginal Appli:atipn,within a periocd of

20 (twenty)days hence. In the evemt such a representatiocn

is received from the Applicant, we hope and trust, the

‘Respondents. shall do well for redressal of the grievances

of the Applicant within & reasonanle time. wiile dealing

with the reprgesencation Of the Applicant, the Respondents/

.agpropriate authorities are also directed to take into

conside;atipn the points raised in this Original Applicacion

"if:for ré&:éﬁsal of the grievances Of the aApplicant,

‘Send copies of this order to the applicant,alcngwith

qu?iegfof'the Original Application, Free.copies of this

>b:d¢r/be'also given to learned counsel for the Apglilicant,
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